FORM A

PUBLIC ANNOUNCEMENT _
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India »
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
ALMIGHTY ADVERTISING PRIVATE LIMITED
o  RELEVANT PARTICULARS
1./Name of Corporate Debtor TALMIGHTY ADVERTISING PRIVATE LIMITED
. Date of incorporation of Corporate Debﬁ-h%m?ambﬁg_ I
 Authorty under which Corporale Deblor is | RoC- Delhi
incorporated / registered

| Corporate Identity No. / Limited Liability U74900DL2009PTC 188244
) |dentification No. of Corporate Debtor
5. Address of the registered office and 2nd Floor, E-172, Masjid Moth, Greate
| principal office (if any) of Corporate Debtor | South Delhi, New Delhi-110048

6. | Insolvency commencement date in 1st July, 2024. However, the same was communicated
respect of Corporate Debtor tothe [RPalong it copy of orderon 12th July, 2024

7 | Estimated date of closure of insolvency |28t December, 2024 (180 days from the Insolvency

m|M

> |

r Kailash II,

resolution process Commencement date which is 1st July, 2024)

8. Name and Registration number of the | MANSIJ ARYA
linsolvency professional acting as Interim ~ | Reg. No.: IBBI!IPA-DOZJ’IP-NOUQO?!ZM9-2020!12939
Resolution Professional AFA valid upto: 03/12/2024

Address & email of the interim resolution | B-182, Surajmal Vihar, East Delhi, Near
professional, as registered with the board | Sanatan Dharm Mandir, Delhi-110092

Emall : pcsmansij@gmail.com

9.

!

10. Address and e-mail to be used for B-182, Surajmal Vihar, East Delhi, Near
|correspondence with the Inferim Sanatan Dharm Mandir, Delhi-110092
]IResolulion Professional Email : cirpalmighty@gmail.com

11.|Last date for submission of claims 26th July, 2024

12, Classes of creditors, if any, under ciause (b) | Not Applicable as per information available
of sub-section (6A) of section 21, ascertained | with IRP till date

by the Interim Resolution Professional
13./Names of insolvency professionals identified Not Applicable as per information available
to actas authorised representative of creditors| with IRP till date

inaclass (three names for each class)
14, (a) Relevant forms and (a) Weblink: https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives | (b) Not Applicable as per information available

are available at: with IRP till date

corporate insolvency resolution process of the Almighty Advertising Private Limited on 1stJuly, 2024

(Copy of Order received on 12th July, 2024)

The creditors of Almighty Advertising Private Limited, are hereby called upon to submit their claims

vith proof on or before 26th July, 2024 to the interim resolution professional at the address mentioned’
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may

submitthe claims with proofin person, by postor by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No. 13 to act

as authorised representative of the class [specify class) in Form CA-NOTAPPLICABLE

Submission of false or misleading proofs of claim shall attract penalties. Sd/-
MANSIJ ARYA

Date: 14072024  Interim Resolution Professional of Almighty Advertising Private Limited

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a [

Professional

Reg. No. 1BBI/IPA-002/1P-N00907/2019-20/12939

4

Phce: Nowbeli - Registration No: IBBI/IPA-002/IP-N00907/2019-2020/12939

Reg. Add.: B-182, Surajmal Vihar, Delhi-110092

SiR e ail rom
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E-AUCTION SALE NOTICE F - —— AT SMFG India Home Finance Company Ltd.
GRD TRUCKS PRIVATE LIMITED (IN LIQUIDATION) %ﬁm i Bt STfEre=oy SMFG TFotmerly Fullorton India Heme Finanse Cor Ltd)

o X - J 7 = L]
Reg. Off: 15t Floor, C-84, Janpath Lal Kothi Scheme, Jaipur, Rajasthan, 302015 DTS WOR- S EALNYE . SHeiRET AFr (Grihashak tilcomorate off.: 503 & 504, 57 Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra( ), Mumbai - 400051,
. _ Liquidator: Vijay Kishore Saxena e v-E=r 2yeen Wyt Eans Wapn e Regd. Off. : Megh Towers, 3 Floor, Old No. 307, New No. 165, Poonamallee High Road Maduravoyal, Chennai - 600 095.
Liquidator mﬂﬂmnﬂmﬁj:rc-|r-.|-{n:E::;.J;: (LGF|. East of Kailash, g gt fm wEn &R S omedl d Rem sttt e i POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]
E-mail: cirp.grd@gmail.com Contact No.- 3540011155 a”"'mf" SR AT S AT O 3 T ’_‘qT""."J"F* FuEH T | TWHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Company Ltd. (Formerly
E-Auctio i S oReel S FPraval 4 s Sl @ dofien ol S dderl @ b Fullerton India Home Finance Co. Ltd.) a Housing Finance Company [duly registered with National Housing Bank
AR gy et o T & (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and Reconstruction of Financial Assests and
5 tﬁ:l: :II A:sets;u::zlungzhﬁntl ::: !;ﬂhuapi;; End’:}; :ﬂ;ﬂi = et mesmm sl |Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section 13(12) read with
dle 07 Auchon: 1. 5 LIMHE ucuion. 4. m . m i - pmp— ' Rule 3 of the S ity Interest (Enf t) Rules, 2002 i dD d Notice dated tioned bel der Section 13(2) of
(With unlimited extension of 5 minutes E&FBI'II : | | Providing & Fixing cantilever grantry sign board Road & Direction | 22,43 thté zaidoActialﬁr?;rtljgoQ )?(;?Jsbeging (t)rrl(;ebrg?rnm)/verus?ﬁames r%?rzjtﬁme; g];gw) tg Ir?e%a; tﬁe ;nne]gl}g? ?nenﬁo%vé; ?n ’?hre seeﬁc;onnoticé e)mod
Sale of Assets owned by GRD Trueks Private Limited (in Liquidation) forming part of board at LA, Mathura Site-8, Distt, Mathura interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below having failed to
Liguidation Estate of GRD Trucks Private Limitad in possession of tha Liquidator, 2ppointed 2 | Providing & Fixing cantilever grantry sign board Road Direction 23.03 repay the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the undersigned
I:i'.' the Homble National Compary Law Tribunal, Jaipur vide order dated 12 1|]-2|]‘23 The board & guide map at | A, Sikandra Site-A, Site-B, site-C EPLP has Taken Symbolic Possession of the property described herein below in exercise of powers conferred on me under sub-section
il i assels will' be dlnn-e by the unl:le-.rlm i wtwah 2 tha Je :au::uuﬁ 'aﬁ'urm Foundry Magar L.M.C. & Leather Park Distl. Agra. (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in
i g ¥ i I T [ Estimata for o Cabin and Beomr work 1or new SN SMEA 513 above in particular and the public in general are hereby cautioned not to deal with said property and any dealings with the property
iips://bankauctions.in B RM Office. CD-5. UPSIDA E e P AGRA ; ' will be subject to the charge of “SMHFC” for an amount as mentioned herein under and interest thereon.
nsul (Amownl in Bs.) P i e on zu:l;-zle: o —-‘ﬁ:.'l 100 T A T DB.0B.2024 T AN 500 T8 T Sl. Name of the Borrower(s) Description of Secured Assets Demand Notice Date of
E?g I?ran::rﬂélr Eﬂﬁ]a%l;lvﬂpﬁrgﬂﬂ:’[ !uallu'jg ;I:ﬂﬂluﬂﬂlﬂs Reserve Price | END ln{:r:;r;ﬂal et i aredt & e :i—“'l"‘-:"l = feite 07 pn200¢ T TS 11,00 49 W 5 No. / Guarantor(s) LAN (Immovable Property) Date & Amount Possession
S P L Ths om0 goe] | [ e v 1 Pt v e fah e e e o e LAN:- 616639211322813 | Part Portion of Arazi No. 133, Rakba (Area) 25.71 Sqmeter, | o 1%,94202%
im i, ) i i '-I'-F|~l‘:"-'1 Rrare HE{-‘I’I e +._ ‘H .;I 1 EUDE-EEIE'-'-'E it HTd 500 gat £ BTy A oue 1. Bl‘ijeSh Ranjan Situated In Muza- Bandhva Tahirpur, Pargana - Jhunsi, (RS ’Sixieen
Terms and Condition of the E-auction are as under: = e = - i BiET TR ra Shrivastava, S/o. Mahandra | Tehsil - Phulpur, District - Prayagraj, In Which On Ground | =, Eighteen 11.07.2024
1. E-Auction will be condicted on “AS IS WHERE 1S* “AS IS WHAT IS” “WHATEVEE : 1. Iz\laéh Srivastava Floor 25.71 Sq. Meter and On First Floor 9.29 Sq.meter, | 10 % y'oio (Symbolic
. ; : ; . Sarita Shrivastava, Total 35 Sq. meter Area Has Been Constructed. Bounded : Possession)
THERE 15 BASIS AND NO RECOURSE BASIS" through approved service provider My W/o. Mr. Brijesh Ranjan as Under:- East - House of Other, West :- Plot Of Other, | Hundred Eighty
Closure, _ _ _ afte w= (i Shrivastava North :- 15 Fit Broad Raasta, South :- Plot of Renu Pandey. Two Only) as on
2 Time Line for Auction process is as follows: 18.04.2024
. FORM A . Sd/-
Last date Submission of Eligibility decs by Prospective Bidder | 30.07 PUBLIC ANNOUNCEMENT graj, Uttar Pradesh Authorized Officer, SMFG INDIA HOME FINANCE COMPANY LIMITED
L ast date for Inspection and Due Diligence of Assets under Auction 07.08 ; _ e 024 (Formerly Fullerton India Home Finance Co. Ltd.)
by Qualified Buyar _ | Under Regulation & of the Insolvency and Bankruptey Board of India
Last date to deposd EMD | 04.08 (Insolvency Resolution Process for Corporate Persons) Requiations, 2016]
Bate:of Auition 10 FOR THE ATTENTION OF THE CREDITORS OF
3. Tha Complete E-Auction process decument containing defzils of ihe Assels, o ALMIGHTY ADVERTISING PRIVATE LIMITED
aucton Bid Form, Genaral Terms and Conditiens of onling auction Sale ase availabe RELEVANT PARTICULARS
Liguidator and can be shared on spacific requeas] - - .
4. For urther ciarifications, please contact the undersigned | Name of Corporate Debtar ALMIGHTY ADVERTISING PRIVATE LIMITED : CAPRI GLOBAL CAPITAL LIMITED
Viay Kishore & 2 | Diate of nconporation of Carporate Debior |08/03/2008 iLOBAI
Date: 15.07.2024 iay Kishore Sl e e e | LimiTEs  Registered & Corporate Office - 502, Tower-f. Peninsula Business Park, Senapati Bapal Mar, Lowar Parel,
Place: New Delhl Ligy 3. | Aulthority uncer Which Lorporate Liebior i&  Rol- Delhi Mumizi-400013, Gircle Office 98, 2nd Fioor. Pusa Road, New Dethi— 110060
IBBITPA-GD1/IP-P01766/2019- 20200 |incorparated | regisiered | DEMAND NOTICE
Email; cip grdiEgmail.com Contact Na.- 95400 4 | Corporate iertity Ma. | Limilsd Lisbilty | U749000L2009FTC 1BB244 : _ :
idenitfcation Mo, of Comporaba Debior LInder 13 E of the Sefuntisation And Reconstrucion of Financial Assets Ard Enfarcement OF Security Interes) Act, 2002 read with Ride 3 {1] of the
| o 2 5 PR ; r dash (1 Sacuri ast {Enforcemend) Ruses, 2002, The undersigned is the Authorised Officer of Capn Global Capstal Limitad [CGCL) under Sagurifisalion nd
3 'q'::lt o E:T::E rIIE{:IEr:ﬁgur:rj: Nehior E:du;?:; Illﬂ:-. r;ai:d1m:&“’mmm T Rcns bA O Frnancaal Assats And Enforoamentof Secunty InterasAct, 2002 ihe sad Act). bn axercess ol poviars conlerrad under Seclion 13012 ol the
e AT S ar E; L sad A fth Rz 3 of tha Sacurily Interest [Enforcement) Rulas, 2002, fne Authorised Ofcer has ssued Demand Kolices undarsaction 132} of ihe said
B. | Insolvency com mencement date st JlJl]' 2024. Howaver, the same wes communicated Bt cal an the folkawing Bormawer|z) {the “said BorawanisT), Lo repay the amounts menfioned in fhe respacliva Demand Mobice!s) issued 1o tham Sat

POSSESSION NOTICI

respect of Coporate Deblar foihe IRP along with copy of orderan 12th July, 2024 are gzo Bebaw, Incormection with abave, Natiea is hereby given, once again, 1 1he 5aid Borrower(s) fa pay to CGCL, within 60 days from the pubhiczation

Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly kna 7, | Extimated dabe of dresure of nsclvency 28 Diecambar, 2024 180 days fom e kisclvency oA e encunis inclcated hersin belows Jogernir vt xther appicable inierest i ihe detats) mentionsd below Bl e dets of payment andicr
Janalakshmi Financial Services Limited)., under the Securitization And Reconstruc [resciufian process Commencament data which i 13 July, 2024) PRSI, bl Lt [ha loan agraamant resd wilh othes documantsierings, i any, axacubad by the s Borrawers). As securily ke dui repayment of
y : ; the oA, praing assets ave been mongaged o CECL by the sakd Borowens) sespectively

E. | Mame and Registration number of te MANSIJ ARYA
ineoivency professional acting as nteim | Reg, No.: TBBIPADIZIP-NO0S0T/2019-20201293a | | 5.| Na e Borrower(s)/ | Demand Notice Description of secured asset
Resofution Professicnal AFA valid upto: (371 212024 M| Gus 5 Date znd Amount {immaovable property)
8. | Ackdress & emall of Si inerie resciution | B-182, Surajmal Vihar, East Daliv, Mear {, | lLoa it No. 02-Jul-24 | Property No. 141 Piece and Parcal of Prapesty having land and building baing Land bearing khewst
peofassional, as regiserad with 1hé board - Sanatan Dharm Mandir, Dethi-110092 LNG LOODOO04BEZ | Ry 5779215 | No. 18, Whata Mo, 53, Mursbba'Rect Ne. 16, Kila Mo, 21 Min {10}, ie, BOS Sg Yis | Vilage
Email : pcesmansij@gmall.com {O%d) Ua4Ta1 Kishanpura, Tehs and Distric! Jind, Haryana 126102 Being Boundaries as Under; East; Remaining

Financial Assets And Enforcement of Security Interest Act,2002 and in exercise of p
conferred under section 13(2) read with rule 3 of the Security Interest (Enforcement)
2002 issued demand notices to the borrower(s)/ Co-borrower (s) calling upc
borrowers to repay the amount mentioned against the respective names togethe
interest thereon at the applicable rates as mentioned in the said notices within 60 day
the date of receipt of the said notices, along with future interest as applicable, inci

expenses, costs, charges etc. incurred fill the date of payment and/ or realisation. 0 Adirees el e e i i ol Tor 'B-182 Burajmal Vinar, East Deih, Near 157':'!: Eg?ﬂh] M Omer's Land Wes!, G 33 F1 Wide Narin. Properly of b"r FRltish Gupiacol- Temaiing e
. Sorover 190 Votcs Dl Dt (NN | oot e SanunOram o Oo 1 R e o e e e
" H : i #ln 1 * - 1 Tl < |
No. Loan No. Gua?:&g?;{:::tegﬂagor O?It:ts:()“:sg (?nue L Type .HEEE:IJ!I'.IH Profissicnal _Email chpalm’ghw@ﬂma“ com {Borr arain Sahu, Admeasuring 46 Kanal § Marla, beanng Khawat Mo, 281, Khata No. 345, h-'ur.aul:-a'FtEEIJr-.iﬂ. . Kita

. osse 11, Last date for subimission of claims 26th July, 2024 Wrs. iri {Co- Mo 4 (80, 7 (B-0), 4 (B-0), 24 {B-0} and MurabbaRect Moo 38, Killa Ko, 411 (6-9), Village
Tt | i . o I.i . X .l..... H: P (L= v
1 1.) Mr. Toni Since 29.02.2024 Dt 12| Classes of crediors T any, under dauss B) | Mot Applicable as per infermation available Baorro H:sll.am],.ra_.ﬂagr-Jr-:lagarjqum,-_ Tahsil and District Jind Har:.-nraﬁhfu-jﬁ'!-]emj Bounded as Lindar
dec_elased repre§ent(a_d by Rs.17,07,841/- a of sub-sackion {BA] of seclian 24, ancartzned | with IRE Kl dale East Other Owrsar Wiest: Othier Ownee Norh: Ofer Owner Scuth: Galid0 Friv'de
46089410000039| 'S Legal Heir Heir (Rupees 09.07. |bytelieim Resouton Professiond e sakd (s shall fall 1o miske payment o CGLL as aloresand, CGCL shal procoes aqainst Me above secured assefs under Section 13 of e Act
a) Mr. Base§er Lal . Seventeen Lakh T 13 Nameas of nsahvency professionals Mantiied| Not Applicable a5 per information available and the a Rules, enfirely & the rsks of the said Barmowers 8s to he costs and consequences. The said Barowers are peohibited under She Act fram
& b) Mrs. Deepika Rani to gt a5 authorsed represantstive of craditors with IRIPCBE data fransfami presaid ansets, whether by way of sale, kase or athanwise without the priar wilen consant of CGCL Any person who contravenes or ahets
4608942000005 (Applicant), 2) Mr. Seven Thousand | 01:1¢ in aclass{lhves narmes for sach class) canirave a provisions of the said Actor Rules made fie reunder. shall baliable freimprisonmant andior penalty s provided under the A,
Baseser (Co-Applicant) Eight Hundred Syn 14 (a) Relevant forms and "[2) Weblink: hitps-/libbi. govin/home/downloads Place ! Ji 2 1RI07024 Sdi- (Authorised Officer) For Capri Global Capital Limited {CGCL)
3) Mrs. Deepika Rani | Forty One Only) as | p . \b:) Datads of authorized rapresenlatives | (b) Mot Applicable as per information available
i ilabie at with [RP till dabe
(Co-Applicant) on 26.02.2024 ANV

Nofio is he-'e:u:.' ghéan hat the Mational © -.-u:u'rpar.r Law Tribunal has ordered the commencement of a
sanporate insahdncy rasclubon pracess of the Almighty Advertising Private Limited on 18t July, 2024

{Copy of Order received an 12th July, 2024] -
Thei::;edﬂ:rs of Almighty Ad'.rnrté:Ing Plliua-l& Limited, are hereby called wpon o submit their claims E % PU ﬁ]ﬂb F'IC\ tl DHE'IL lJL'\ ﬁk CIRCLE SASTRA

:;Ill;u!f;::ﬂlﬁri;t;eli:re 26th July, 20:24 %o the imerim resclution pralessional &l the address mentionad u ---Tﬂﬂﬂhﬂ'l for the better MOGA
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Thie fnancal creditors shal submit their claims with proof by electronsc means anly. A3 other creditors may
subenif tha claims with peoafin person, by postor by slactnonic mesns. eas the Undersigned being “Authorized Officer” of Punjab National Bank, Under the

A financial creditor belonging to & dlass. as listed against tha ankry Mo, 12, shall indicate s chaios af bt zation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002

Description of Secured Asset: A Plot/ House Comprised in Khewat
Khatoni No. 69, Min Khatoni No.71, Khasra No.10//4 Rakba 8 Kanal 150/
Bakdar 3.6 Marle 111 Sq Gaj, Khewat 290, Khatoni No.345, Khasra
Rakba 2 Kanal 16 Marle Part 150/6534 Part Bakdar 1.3 Marle 39 Sq
Rakba 5 Marle * 150 Sq Gaj H.B No.456. Jamabandi for the Year 2017-2
Teh. Sarsbati Nagar Tehsil Jagadhri, Distt Yamunanagar Haryana Regist
1395 Dated 6.01.2020. Owned By Mrs.Deepika Rani W/o Toni. Bounc
East: Plot, West: Street, North: Gali,

Whereas the Borrower's/Co-Borrower's/ Guarantor's/ Mortgagors, mentionec auhorisad reureamla::-e_ﬁtmamm[;_iraIhreE ngleve_rw.'p'r:rﬂfes-a'nnais-'inl&:laﬂanli:ﬂﬂ'lﬂ'!-'mﬂ131nan:l a Exerciso of powers conferred under section 13(12) read with rule 3 of the security Interost
abO\f ha(\j/ehfalled t% repay thertgmlounts é:lL:e,trr:otlF?e bIIS hereby glv??ht()t me Bo asa.lll:r:lr:.sa:lr&’p.’eaer-ah':-en[hIEdaa‘E-ISIIE-‘:;I-:..aSS]ln FumGn..NDT&.FFLlE.ﬁ.EL_ il cement) Rules, 2002, issued a demand notice under Section 13(2) of SARFAES| Act 2002
gnfﬁgelfngf Jg:‘e;n ;lmoavltla Igiﬁzn?: aé::k I?imi(iedu h:\:smtglfgﬁraposases:i:n b L s MANSL) ARYA g upon the following borrower(s )/ Guarantor(s) to repay the amount mentionad In natice within 80
properties/secured assets described herein above in exercise of powers conf Date: 14072024 Interin Resolution Professional of Almighty Advertising Private Limited i of the date of receipt of the said notice

him under Section 13(4) of the said act read with Rule 8 of the said rules on t | Place: New Dedhi Registration No: IBBLIPA-002/IP-NODB0T/2019-2020/12939 he Borrower(s)Guarantor(s) having failed to repay the amount notice is hereby given to the

rower(s)/Guarantor(s) and the public in general that tha undersigned has taken Symbolic
ssession of the property described here balow in Exarcise of the power conferred on him under
ction 13(4 ) of said ACT read with rule 8 of tha Security Interest Enforcement Rules, 2002

The Borrower(s VGuarantor(s) in particular & the public in genaeral is heraby cautioned not to deal with

mentioned above. The Borrower's/Co-Borrower's/Guarantor's/ Mortgagors me -
herein above in particular and the Public in general are hereby cautioned not IMPORT.
with the aforesaid properties/Secured Assets and any dealings with the said proy Whilst care is taken prior to acce ‘
Secured assets will be subject to the charge of Jana Small Finance Bank Limi opy, it is Nnot possible to verify its

—

[P)Iaa’:.glaorgzgz 4 Jana%%a‘:ulgn\oarr:scdegm(cﬂh|ted = (P m;g? annot = the said property and dealing with the property will be subject to the charge of the Punjab National
osdciations or Bank, for an amount detalls mentioned herain balow
J JA.MA SMALL FIHAHC E BANK indivic ewspapers or Publications. The Borrower(s)/ Guarantor(s) attention is invited to provisions of Sub-Section (8) of Section
) . _ {Ascheduled commercial bank) We therefore recommend that readers make 13 of the Act, in respect of time available to redeem the secured asset(s),

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & necessary inquiries before sending any monies or Mame of the Branch
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park, entering into any agreements with advertisers or Huu-:;::;'-.|-";1|-T.:r.::.|1.::-||r.|' Description of the Date of Amount
Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya otherwise acting on an advertisement in any manner ) H'Z:'Hi'-rl.;"-'fl'-l Property Mortgaged Demand Notice | Possession | Outstanding
Samaj Road, Karol Bagh, New Delhi - 110005 whatsoever.

B/O: Guruharsahal All the part and Parcel of the| 15,06.2021 |09.07.2024 | Rs, 21,94 196,72

O120-6651 214

Sorrower : Mis Pankaj F"I'CIEI-DH'_.'I Consisting of Residential (Rupeas Twenty One Lakh Ninelty Four
SHIVAle SMALL FINANCE BANK LTD Tffdlnﬂﬂnmpf'm'!'. Ram|House/Land measuring Plot|Thousand Three Hundred Ninety Five and
. Chowk Guruharshai, measuning 3 Marlas 3 Sarsal 2/3 |Seventy Two Palsa Only) as on 31.03.2021
‘ Registered Office : 501, Salcon Aurum, Jasola District Centre, New Delhi - 110025 through 1ts pariners|enare of khasra No. 14 (0-5-0), |Plus Interest and Other Charges w.e.f
CIN : U65900DL2020PLC366027 namely Parampreet] o 0 240 Khatauni No 811 101.04.2021
AUCTION NOTICE maKkar & cm"“"'“, as Per Jamabandi| for the year2010-2011. The Property is registered In the
Makkar. Guarantor . ol =
Tha followsng bormowees of Shevalik Small Finance Bank Lid. are hereby infarmed that Goid Leani's availéd by them from the Bank havenot been adjusted by Smt. Karamjit Kaur|"om® of Sh. Charanjit Singh Makkar Sio Sh. Harbel Singh Vide Sale Deed
them despite various demands and notices inchuding individual notices issuied by the Bank. All borrowers are hereby infarmed that it has been decided 1o Makkar Wio Sh. Charanjit| Y88ika No.1378 dated. 14.06.2004 at sub-Registered Guruharsahai
auction the Gold ormaments kepd as security with the Bank and accardingly 29.07.2024 has teen fixed as the date of auction at 03:00 pm in the Branch Singh Makkar Ram|Boundaries as under : East:-21' Shudeek Chand Bindra, North:- 35" Sh
premises from whire the lnan was avalled. Al including the borrowers, accownt holders and public at large can paricipate in this aucton on &3 perthe fems Chowk. Near Canara|Jagdish Chand, West:- 21" Street (Ram Chowk Wall), South- 35' Sh
and canditions of auchion, Bank, Guruharsahai Charanjest Singh
Branch | Account No. | Actt Holder Father's/ Address Acopening | Payoff PRCCECTNCN # | that part and parcel of the| 02.09.2019 [09.07.2024Rs, 268494328 I I
GET Spousa Nama Dite Borrower : M/S|property consisting of Eummmm_al (Rupees Twenty Five Lakh Eighty Four
GHAZIABAD [101542511782 | SALIS RAM SI0 BHAGAT RAM | 26/1,UP MAHAL BHAGAT RAM THANGAR | OSI062023 | 49940 28 Manaktal alShop no. 177, Situated at Grain | 1. eand Nine Hundred Forty Three and Paisa
VILL, 166/1, SHIMLA THANGAR POST Commisslon A‘HE‘“I. Markat, Guruharsahai H‘E";EI vida T'.l'ﬁ-:il'lt}' Elght Onih } @8 on 31 082019 Plus
THANGAR POST SHIMLA HIMACHAL Prop. Sh. Sham Lal Sio|5aie Deed No. 204 dated It dothe éh 01,01.09.2019
PRADESH 171210 Madan Lal, Shop no 17718 04,2013, measuring 16.6 feet X LT NI LTI A MR S .
GHAZIABAD 101542512237 | SALIG RAM S0 BHAGATRAM | 26/1.UP MAHAL BHAGAT RAM THANGAR | 04082023 | 4435645 E”"‘, G'h"f” W Y Tf:t' 50 feet, Tehsil Guruharsahai, District Ferozepur, Name of mortgagor Sh, Sham
VILL,168/1,SHIMLA, THANGAR POST, iianaiany '_'F'm'j' wumar| L2l S/o Sh, Madan Lal, Resident of Green Avenue Colony, Guruharsahal
HF-.L-I-GAFE: P?ST SHIMLA HIMACHAL /o Bh Sohan Lal Bast | {Rural) District Ferozepur. Bounded By as per sale deed: On the North : Plot
PRADESH1TMZ10 Guru Karam Singh|MNe. 176, On the South : Shop No. 178 (M/s Surjan Mal Nathu Ram), On the
Auction date is 29.07.2024 @ 03:00 pm Guruharsahai - | East :Agriculture Land, On the West- Street
The Bank reserves the right to delete any account from the auction or cancel the auction without any prior notice. Date - 09 .07 2024 Place : Moga Authorized Officer
Authorisad Officer, Shivalik Small Finance Bank Ltd.
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This advertisement is for information purposes only and does not constitute an offer or an invitation or a recommendation lo purchase, to hold or sell securities.
This is not an announcement for the offer document. All capitalized terms used herein and not defined herein shall have the meaning assigned to them in the
Letter of olfer dated 30" May, 2024 the “Letter of Offer” or ("LOF”) filed with the BSE Limited (“BSE") and National Stock Exchange of India Limited {“NSE") and
the Securities and Exchange Board of India ("SEBI").
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AKODA GROUP OF INDUSTRIES LIMITED

(CIN- L15510MH2013PLC249458)

i was incorporated as “Nakoda Group of Industries Private Limited” at Nagpur, Maharashtra as a Private Limited Company under the
provisid panies Act, 1956 vide Certificate of Incorporation dated October 22, 2013 issued by the Registrar of Companies, Maharashtra, Mumbai.
On July 6 our Company acquired the business of proprietorship concerns of our promoter Me. Pravin Kumar Choudhary viz. M/s. Navkar
Processad gh Takeover agreement. Consequently, business of this proprietorship tirm was merged into our company. Subsequently our Company
Was CONvE a public limited company pursuant to special resalution passed by the members in Extraordinary general meeting held on January 19,
2017 and & of our Company was changed to "Makoda Group of Industries Limited"” vide a Fresh Certificate of Incorporation dated February 06,
2017, issi y Registrar of Companies, Maharashira Mumbai. The Corporate |dentification Mumber (CIN) of the Company is
L15510MH4 LC249458, Forturther details please refer to the section titted “General Infarmation” beginning on page 46 of this Letter of offer

Registered Office: 239, Bagad Ganj, Nagpur — 440008, Maharashtra, Indla
Tel: +91-07122778824, Email id: info@nakodas.com: Website: www nakodas.com
Contact Person: Mr. Jayesh Choudhary, Whole Time Director

5 OF OUR COMPANY: MR. PRAVIN NAVALCHAND CHOUDHARY AND MR. JAYESH CHOUDHARY

50,90,056 PARTLY PAID UP EQUITY SHARES OF FACE VALUE OF RS. 10 EACH ("EQUITY SHARES") OF NAKODA GROUP OF
ITED ("NGIL" OR THE "COMPANY" OR THE "ISSUER") FOR CASH AT A PRICE OF RS. 25 PER EQUITY SHARE (INCLUDING
5. 15 PER EQUITY SHARE) (“ISSUE PRICE") FOR AN AGGREGATE AMOUNT NOT EXCEEDING RS. 1272.51 LACS@ TO THE
SHAREHOLDERS ONM RIGHTS BASIS IN THE RATIO OF 4 (FOUR) PARTLY PAID UP EQUITY SHARES FOR EVERY 10 (TEN) FULLY
SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, |.E. 30™ MAY, 2024 (THE “ISSUE"). THE ISSUE
ES OF FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, PLEASE SEE THE CHAPTER TITLED "TERMS OF THE
91 0F THISLETTER OF DFFER.

hscription and receipt of all Call Monies with respect to the Rights Equity Shares.

BASIS OF ALLOTMENT

of our Company thanks all its shareholders and investors for their response to the Company’s Rights |ssue of Equity Shares,
scription on Thursday, 13" June, 2024 and closed on Friday, 28" June, 2024 and the |ast date for On Market Renunciation of Rights
nday, 24" June, 2024, Out of the total 1,885 Applications for 1,35,97,728 Rights Equity Shares, 639 Applications for 8,41,169
were rejected on grounds of “technical reasons™ as disclosed in the Letter of Offer. The total numbers of valid applications were
T Riphts Equity Shares, which was 242.36% of the number of Bights Eguity Shares allotted under the Issue. Our Company in
istrar to the Issue and National Stock Exchange of India Limited, the Designated Stock Exchange on Friday, July 05, 2024, approved
for 50,%0,056 partly paid -up Rights Equity Shares to the successiul applicants. In the [ssue, no Rights Equity Shares have been
ralid applications have been considered for allotment.

valid applications received through ASBA (after Technical Rejections) is given below:

PROMOT

ISSUE OF UF
INDUSTRIES
PREMIUM O
ELIGIBLE EQ
PAID UP EQ

PRICE IS 2.5
ISSUE" ON P/

@assuming g

The Board of D
which opened fd
Entitlements wa
Rights Equity 5
1,246 for 1.23,
consuftation wi
the Basis of Allo
kept Inabeyance
1. Thebreak-

Nomber of valid | Humber of Righis Eqguity Shares | Number of Righiz Equity Shares Allotted - Againsi valid | Number of Rights
Applica applications Allotted - against Entitlement | addilional shares (including fractional shares accepled) Equily Shares
received (A) (B] Allotted - (A+B)
Eligable Equity 3 Iders 1,038 8,195,959 12,417,521 21,61 480
Renour 208 29,28.576 1] 29.28.576
_ Tot! 1,246 38,48.535 12,4152 50,90,056
2. Informa garding applications received:
Cate Valid Applications Received Equity Shares Applied for Equity Shares Allotted
Number % Number | Value (In Rs.) % Number | Value {In Rs.) T
Ellgi 1,038 83.31% 71,986,785 | 44992406 25 58.35% 21,61.480 1,35,09,250 47 4B%
BES 208 16.69% 51.37,682 3.21,10.575 41.65% 29,28,576 1,83,03,600 a7.54%
otal 1,246 100.00% 1,23,36477 | 7,71,02,981.25 100.00% 50,90,056 3,18,12 850 100.00%

ations for Allotment / Relund / Rejections Cases: The dispatch of allotment advice cum refund Inimation and intimation for rejection, as applicable, has
Been completed on July 11, 2024, The instructions to (1) Self Cartified Syndicate Bank {"SC58s") for unblocking of funds in case of ASBA applications were given
on July 06, 2024, The listing application was executed with BSE and NSE on 08" July, 2024. The credit of Equity Shares in dematerialized form to respective demat
accounts of Allottees has been completed with NSDL and CODSL on July 11, 2024. No physical shares were allotted in the Rights Issue. Pursuant to the listing and
trading approvals granted by BSE and NSE, the Equity Shares allotted in the Issue s expected to commence trading on BSE on or about July 18, 2024. In
accordance with SEBI circular dated January 22, 2020, the request for extinguishment of Rights Entitternent has been sent 1o NSOL & COSL on July 12, 2024 and
July 11, 2024 raspectively.

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERALIZED FORM.

DISCLAIMER CLAUSE OF SEBI: The Draft Letter of Otfer has not been filed with SEELin terms of SEBI ICDR Regulations as the size of issue is less than Rs. 5000.00
lakhs. The present lssue being of less than Rs. 5.000 lakhs, our Company is in compliance with first proviso to Regulation 3 of the SEBI ICDR Regulations and our
Company shall file the copy of the Letter of Offer prepared in accordance with the SEBI ICDR Regulations with SEBI for information and dissemination on the
website of SEBIi.e. www.sebi.gov.in

DISCLAIMER CLAUSE OF NSE (Designated Stock Exchange): It is to be distinctly understood that the permission given by NSE Limeted should not, in anyway, be
deemed or construed that the Letter of Offer has been cleared or approved by NSE Limited; nor does it certify the correctness or completenass of any of the
contents of the Letter of Offer. The Investors are advised to refer to the Letter of Offer for the full texd of the “Disclaimer Clause of NSE" beginning on page 145 of the
LOF.

DISCLAIMER CLAUSE OF BSE: It is to be distinctly understood that the permission given by BSE Limited should not, in anyway, be deemed or construed that the
Letter of Offer has been cleared or approved by BSE Limited; nor does {t certily the correctness or compietenass of any of the contents of the Letter of Offer. The
Investors are advised to refer to the Letter of Offer for the full text of the *Disclaimer Clause of BSE" beginning on page 145afthe LOE

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TD BE INDICATIVE EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS
PROSPECTS OF THE COMPANY.

REGISTRAR TO THE ISSUE

Bigshare Services Private Limited

Office Mo 56-2, 6" Floor, Pinnacle Business Park, Next to Ahura Gendre, Mahakali Caves Road, Andheri {East) MumBai- 400033,

TelNo.: +91 2262638200,

Website: wywow bigshareonling.com

E-mail ID; invesiori@bigshareonling, comrighisissuecbioshareonling. com

Contact Person: Mr, Suraj Gupta

SEBI Registration No: INROOOD07 385

invastors may contact tha Registrar to the issue or the Company for any pre- Issue) post-lssue retated matiers, All grievances refating to the ASBA process may be addressed
to the Registrar to the Issue, with a copy fo the SCSB, giving full details such as name, address of the applicant, number of Equity Shares applied for, amount blocked, ASBA
Account numbser and the Designated Branch of the SC58 where the CAF, or the plain paper application, as the casa may ba, was submitted by the ASBA invastors,
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For Nakoda Group of Indusiries Limited
On Behalf of the Board of Directors
Sd/-

Mr. Jayesh Ghoudhary

Whole Time Director

DIN: 02426233

Dale: July 12, 2024
Place: Nagpur, Maharashira

Disclaimer: Qur Company is proposing, subject to receipt of requisite approvals, market conditions and other considerations, 1o issue Equity Sharas on a rights basis and has
filed a Letter of Offer dated May 30, 2024 with the Securilies and Exchange Board of India, BSE and NSE, The Letter of Offar Is available on the website of SEBI al
woww 5601 goviin, websits of Stock Exchanges where the Equity Shares are listed |.e,, BSE at www.bseindia.com and NSE at www.nsaindia.com lnvestons should note that
investmant in equity shares invohvas a high degree of sk and are requested to rafer to the Letter of Offer including the section *Risk Factors® beginning on page 24 of tha Letter
of Offer. This announcement has been prepared for publication in India and may not be released inthe United Statas. This announcement does not constitute an offer of Rights
Equity Shares for sale in any jurisdiction, including the United States, and any Rights Equity Shares described in this announcement may not be offered or sold in the United
Staas absent ragistration under the LS Securities Actol 1933, as amended, or an axemption from ragistration. There will be no public offering of Rights Equity Shares in the
United States.
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FORM A

PUBLIC ANNOUNCEMENT ,
[Under Regulation 6 of the Insolvency and BankruptcEBoard of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 20161

FOR THE ATTENTION OF THE CREDITORS OF

ALMIGHTY ADVERTISING PRIVATE LIMITED
RELEVANT PARTICULARS

1. Name of Corporate Debtor ALMIGHTY ADVERTISING PRIVATE LIMITED
2. | Date of incorporation of Corporate Debtor |06/03/2009

3. | Authority under which Corporate Debtor is |RoC- Delhi

incorporated / registered S

4. | Corporate Idenfity No. / Limited Liability  [U74900DL2009PTC186244
Identification No. of Corporate Debtor :

5. | Address of the registered office and 2nd Floor, E-172, Masjid Moth, Grealer Kailash I,

principal office (if any) of Corporate Debtor| South Delhi, New Delhi-110048

Insolvency commencement date in 15t July, 2024, However, the same was communicated
respect of Corporata Debtor totheIgPaImgwimoopyoforderon12thJu|y.2024

7. |Estimated date of closure of insolvency | 28th December, 2024 (160 days from the Insolvency
resolution process Commencement date which Is 1st July, 2024)

8. |Name and Registration number of the MANSIJ ARYA
insotvency professional acting &s Interim | Reg. No.: IBBIIPA-002/IP-N00907/2019-2020/12939
Resolution Professional AFA valid upto: 03/12/2024
9.| Address & emall of the interim resolution | B-182, Surajmal Vihar, East Delhi, Near
professional, as registered with the board | Sanatan Dharm Mandir, Delhi-110092
Email : pcsmansij@gmail.com
10,/ Address and e-mail to be used for B-182, Surajmal Vihar, East Delhi, Near

ondence with the Interim Sanatan Dharm Mandir, Delhi-110092
Resolution Professional Emall : cirpalmighty@gmail.com

11.  Last date for submissionof claims 26th July, 2024

12| Classes of creditors, if any, under clause (b) | Not Applicable as:per information available
of sub-secfion (6A) of section 21, ascertained | with IRP till date
by the Interim Resolution Professional
13 Names of insolvency professionals identified| Not Applicable as per information available
to act as authorised representative of creditors| with IRP till date
inaciass (three names foreach class)

4. g; Relevant forms and (a) Weblink: https:/fibbl.gov.inhome/downloads
Details of authorized representatives | (b) Not Applicable as per information available
are avallable at: with IRP till date

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Almighty Advertising Private Limited on 1st July, 2024
(Copy of Order received on 12th July, 2024)

The creditors of Almighty Advertising Private Limited, are hereby called upon to submit their clal
with proof on or befora 26th July, 2024 to the interim resolution professional at the address mentio
againstentry No. 10.

Thefinancial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by postor by electronic means.

Afinancial creditor belonging o a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three Insolvency professionals isted againstentry No.13 to act
as authorised representative of the class [specify class]in Form CA-NOTAPPLICABLE

Submission of false or misieading proofs of claim shall attract penalties. Sd/-

MANS
Date: 14072024  Interim Resolution Professional of Almighty Advertising Pﬁvalaul.ifnritl:g

’ Alansij rya

Insolvency Professional
Reg. No. IBBI/IPA-002/1P-N00907/2019-20/12939

| Place: New Delh Registration No: IBBUIPA-0021P-N00907/2015-2020/12639)

e
vid

Vinar, Deiti-110

Reg. Add.: B-182, Surzjm:!

Mail: pcsin



JM FINANCIAL HOME LOANS LIMITED Demand
Corporate Office: 3rd Floor, Suashish IT Park, Plot No. 68E, off

1JM FINANCIAL
Datta Pada Road, Opp. Tata Steel, Borivali (E), Mumbai - 400066 M

HOME LOANS

WWW.INDIANEXPRESS.COM
THEINDIAN EXPRESS, MONDAY, JULY 15,2024

Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“Act”) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).

Whereas the undersigned being the Authorised officer of M Financial Home Loans Limited (JMFHLL) under the Act and in exercise of powers conferred under Section
13 (12) read with Rule 3 of the Rules already issued detailed Demand Notice dated below under Section 13(2) of the Act, calling upon the Borrower(s)/Co-
Borrower(s)/Guarantor(s) (all singularly or together referred to “Obligors”)/Legal Heir(s)/Legal Representative(s) listed hereunder, to pay the amount mentioned in
the respective Demand Notice, within 60 days from the date of the respective Notice, as per details given below. Copies of the said Notices are served by Registered|
Post and are available with the undersigned, and the said Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect the respective copy from the
undersigned on any working day during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said Obligor(s) /Legal Heir(s)/Legal Representative(s) to pay to JMFHLL, within 60 days from the
date of the respective Notice/s, the amount indicated herein below against their respective names, together with further interest as detailed below from the respective|

TENDER NOTICE

Sealed tenders are invited from qualified and
reputed service providers, who have been
providing housekeeping & technical services for
the Co-operative Housing Societies with 800+
Flats in the Maharashtra region.

dates mentioned below in column till the date of payment and / or realization, read with the loan agreement and other documents/writings, if any, executed by the|
said Obligor(s). As security for due repayment of the loan, the following Secured Asset(s) have been mortgaged to JMFHLL by the said Obligor(s) respectively.

St Borrower(s), Co-horrower(s), Date of 13(2) Notice
N (; Guarantor(s) NAME AND Property Description Date of NPA Total
*| LOAN ACCOUNT NUMBER Outstanding as on Date
. . . 1.10-07-2024
1. Mr. Dipak Janardhan Panari  |Property bearing Gat no. 290 (Part) Total Area as per 7/12 Extract H.0.25.30 2 05-07-2024
2. Mrs.  Samruddhi  Vilas[R. Out Of Borrower N. A. Plot area 105.00 Sq Mt. and R. R. C. Construction 3 Rs.19.84 623/-(Ru ces Nineteen
1. |Kudalkar area 115.14 Sq mtr (1239.00 Sq fet) thereon its Grampanchayat Milkat no.| ™ La-kh ’Ei in Fourﬂ?ousand Six
Loan Account Number: 695, A. no. 695 Situated at At/P- Maruti Nagar, Near S.T. Stand, Anuskura Hundredganz Twenty Three Only)
HKOP20000009825 Raod, Bajarbhogaon Tal Panhala, Dist - Kolhapur - 416205. Outstanding as on 08-07-2024
Flat No.203, on 2nd Floor, in Wing "A", in the Scheme Building known as 1.10-07-2024
"MANTRA SENSES" admeasuring Carpet Up Area of 50.41 Sq.Mtr along with :
1. Mr. Laxman Jagannath Sargar adjoining Terrace admeasuring area about 9.70 Sq.Mtrs Along with One Car 2.05-07-2024
2. Mrs. Shobha Laxman Sargar -1 o - 3.Rs.37,60,783/- (Rupees Thirty Seven
2. . Parking (is hereafter referred to as the said Flat) constructed on the property /
Loan Account Number: bearing S. No. 6 its Hissa No. 1 situated and being at Village Autade Lakh sixty Thousand Seven Hundred
HPUN23000051353 g > 0. 0 1B - 1 sl g at Yag and Eighty Three Only) Outstanding as
Handewadi, Along with all the fittings fixtures and amenities attached there on 08-07-2024
to and also use of common stairs.

*with further interest, additional Interest at the rate as more particularly stated in respective Demand Notices dated mentioned above, incidental expenses,
costs, charges etc incurred till the date of payment and/or realization. If the said Obligor(s) shall fail to make payment to JMFHLL as aforesaid, then JMFHLL shall
proceed against the above Secured Asset(s)/Immovable Property (ies) under Section 13(4) of the said Act and the applicable Rules entirely at the risk of the said
Obligor(s)/Legal Heir(s)/Legal Representative(s) as to the costs and consequences.

The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset(s)/Immovable Property(ies),
whether by way of sale, lease or otherwise without the prior written consent of JMFHLL. Any person who contravenes or abets contravention of the provisions of
the Act or Rules made thereunder shall be liable for imprisonment and/or penalty as provided under the Act.

Date - 15-07-2024, Place - Maharashtra Sd/- Authorised Officer, JM FINANCIAL HOME LOANS LIMITED 4 N

8. Email

We the Management committee of Anthiea Co-
op Housing Society Ltd. Pimpri invite proposals
for housekeeping and technical services.
Interested service providers should conduct a
detailed site survey to understand the scope of
work & areas of work. The tender format along
with the scope of work is available in the society
office from 11:00 AM to 5:00 PM.

QUOTATIONS IN THE SEALED ENVELOPE MAY BE
DROPPED IN THE SEALED TENDERS BOX KEPT IN

THE SOCIETY OFFICE ON OR BEFORE 315t JULY
2024 BY 05:00 PM AS PER THE FORMAT ONLY.

Antheia Co-op Housing Society Ltd.
ONE OF THE BIGGEST CO-OP HOUSING SOCIETIES IN PUNE WITH
15 ACRES, 1450 FLATS AND 15 TOWERS.
Regd. No. PNA/PNA(3)HSG/TC/19136/2018
C.T.S. NO. 6017, NEHRU NAGAR ROAD, PIMPRI, PUNE
D: achs@antheiachs.com
8308616274

ARG PR - 3daRer faqrr | GOVERNMENT OF INDIA - DEPARTMENT OF SPACE

frmior wd argReror wyE, vaSigaH-2R / CONSTRUCTION AND MAINTENANCE GROUP, SDSC-SHAR
sieRater | siee (fam), 33, | SRIHARIKOTA - 524124

wféra §—ffa<r YT / Brief E-TENDER NOTICE
3—ffa<T @ 4. | e- Tender Notice No.CMGICICON/248712, 248713 farf2i/ Date. 09.07.2024
IRd & THART @1 AR 9, "TaeEyed! e uRwER, (gugad)), fiedqr vd wadqgen args,
&l forel A sifaareresrl wdev (TEid) glaen &1 et (Rifae, S9 @ fagd, gty
vd oefl rf)” (31998 <E); "THUHgad) yHEiE gRwR, (Tuverd)), RedsR vd Aadqed arga,
gUFH I fora § AAforel Wz don s dar gy (wregadiew) &1 fafor (Rifae, o1 w@wea
faggdia, 9 vd vl orf)” (%1944 @) & forg et & M @ w9 <= AT smfa & s €
fAfder SISt 05.08.2024 H1 14:30 I TF SISAAIS [y O Wohdl ¢ | fOwga gan & forw 29 s98%
fFfIeTeR TARY JavTgT www.isro.gov.in T www.tenderwizard.com/ISRO <% |

On behalf of President of India, Item Rate tenders are invited through e-tendering for “Construction of Non Destructive Test
(NDT) Facility at SSLV Launch complex (SLC), Tiruchendur & Sathankulam Taluk, Tuticorin District (Civil, PH,
Electrical, Mechanical & AC works)” (31998 Lakhs); “Construction of Nozzle Assembly and Segment Preparation
Facility (NASPF) at SSLV Launch complex, (SLC), Tiruchendur & Sathankulam Taluk, Tuticorin District (Civil, PH
Electrical, Mechanical & AC works)” (31944 Lakhs); Tender documents can be downloaded up to 05.08.2024, 14:30 hrs.
Interested tenderers may visit www.isro.gov.in or www.tenderwizard.com/ISRO for details.

BENERT- 8 var, dgwsl / gaSigadr 2 / Sd/- GROUP HEAD, CMG / SDSC SHAR

TTINVIPOIR T ANT T

WVVhilst care is taken prior to acceptance of advertising
copyy, it is mnot possible to verify its conmntents. T he Indian
Express (P) Limiited canmnot be held responsible for such
contents, Nmnor for any loss or darmage incurred as a
result of transactions withh companies, associations or
iNndividuals advertising in its nevwspapers or Publications.
VW e therefore recormmmend thhat readers make
Necessary inguiries before sending any rmonies or
entering into any agreemients withh advertisers or
othervwise acting omn anmn advertiserment im any rmanner
whatsoever.
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FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR T A ol Ne F THE CREDITORS OF
ALMI AD R PRIVA LIMITED

LOLEGIE RELEVANT PARTICULARS
¢) fAfdemed e fbrd 3 3.0 &, <t Jam Iredt qeifduara ardh. adra fAfdar yrean Few .
) plat © E 1.[Name of Corporate Debtor ALMIGHTY ADVERTISING PRIVATE LIMITED
2) fAfdar fRreteis ferpTerTd o aret. 2. |Date of incorporation of Corporate Debtor |06/03/2009
3) FfRreT WTeR e 3ife e f2. 23.06.202% IS 8.00 ATSTGYd AT. 37e88, f e faRie ] 3. |Authority under which Corporate Debtor is |RoC- Delhi
AeaeT el S ., G Praferd, TefRRICH w2, 39 &8 S1aa, N1 918, T RRie - 9 incorporated / registered
:-:%'HGH ¥ qTay WJNNI HId gIoT=IT fafagien foar Se 3|TU'|'|'\’7'|'|—E?[AHIE-€§Q IBICH) 4 Corporate Idemity No. / Limited LIab\IIty U74900DL2009PTC188244
Identification No. of Corporate Debtor
gk o fﬁ@eﬂﬁ@aﬁuwwqemkﬁ BT %'q;vgj et 5. |Address of the registered office and 2nd Floor, E-172, Masjid Moth, Greater Kailash I,
) PIOTRT BT AT AT Jofeafe s1erar T Rren SRR Saer Teter. a principal office (if any) of Corporate Debtor | South Delhi, New Delhi-110048
f1e : 25.00.202% - - .
; e 6. |Insolvency commencement date in 1st July, 2024. However, the same was communicated
SillERE = respect of Corporate Debtor tothe IRP along with copy of order on 12th July, 2024
7. |Estimated date of closure of insolvency  |28th December, 2024 (180 days from the Insolvency
resolution process Commencement date which is 1st July, 2024)
8. [Name and Registration number of the MANSIJ ARYA
insolvency professional acting as Interim | Reg. No.: IBBI/IPA-002/IP-N00907/2019-2020/12939
fe eRRI f?iﬁT qegdf ?qgaﬂﬂ a—“a; fa Resolution Professional AFA valid upto: 03/12/2024
T PraifeTd- TERRIC T &), Y AT, T 9IS, TR - ¥83604 9.|Address & email of the interim resolution | B-182, Surajmal Vihar, East Delhi, Near
o M ’ professional, as registered with the board | Sanatan Dharm Mandir, Delhi-110092
P S e - R . NP Email : pcsmansij@gmail.com
R 10./Address and e-mail to be used for B-182, Surajmal Vihar, East Delhi, Near
correspondence with the Interim Sanatan Dharm Mandir, Delhi-110092
i Lkl Sliaiiid Resolution Professional Email : cirpalmighty@gmail.com
¢ | BTE33R BRRAT - FortiGate-100F R — .
11.|Last date for submission of claims 26th July, 2024
(31 fRefia e St €-Ae 38 - gdcc_it@gdccbank.com ATGR RO ) 12.|Classes of creditors, if any, under clause (b) | Not Applicable as per information available
A ordi:- of sub-section (6A) of section 21, ascertained | with IRP till date
?) FfaRmed ardY, ¥ e e Sevia Fal. ARZHE) o fbAd d f51.00.81.  wawH Tl & bythe Interim Resolution Professional
relt. v e erepTen 3. w. &1, R 3R 13.|Names of insolvency professionals identified| Not Applicable as per information available
2) e AreR BTaarh 3ifan gad f. 22.06.202¢ W57 GURY Y.00 AT A, 31emEl, toactas authorised representative of creditors | with IRP till date
AeAadT WEBR) o ., §E prfer, TR w8, 531 %8 5Tde, UTHRT I8, TRl - 82 inaclass (three names for each class)
AT AR TR ST 3FRART ST SroT=an fAfdg e AR 3 SToTR ATe). Higvea Mfaal auard 14./(a) Relevant forms and (a) Weblink: https://ibbi.gov.in/nome/downloads
3) BIUTE! BRUTA GeffarT FfdreT qofek HaR 3reram A HEPR SheT . (b) Details of authorized representatives | (b) Not Applicable as per information available
&7 : 94.00.203% /- are available at: with IRP till date
fosammor: TR 3= Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a

PUBLICATION-INC-26

BEFORE THE REGIONAL
DIRECTOR, WESTERN
REGION, AT MUMBAI
MAHARASHTRA

In the Matter of Shifting of Registered
Office from one State to Another State
Under Sub-section 4 of Section 13 of the
Companies Act 2013 and Clause (a) of
Sub-section (5) of Rule 30 of the
Companies (incorporation) Rules 2014
And
In the Matter of M/S NAGPUR CANCER
HOSPITAL & RESEARCH INSTITUTE
PRIVATE LIMITED having its Registered
Office at Khasara No. 50,51 Mouja
Wanjri, Bande Nawaz Nagar, Near
Automotive Square, Kalamna Ring Road
Nagpur, Maharashtra - 440 026
NOTICE
Notice is hereby given to General Public
that M/s. NAGPUR CANCER HOSPITAL &
RESEARCH INSTITUTE PRIVATE
LIMITED (the Company) proposes to
make an application to the Central
Government under section 13 of the
Companies Act, 2013, seeking
confirmation of alteration of Memorandum
of Association of the company in terms of
special resolution passed at Extra-
ordinary General Meeting held on 1% July,
2024 to enable the company to change its
Registered Office from “State of

Maharashtra” to the “State of Karnataka”.
Any person whose interest is likely to be
affected by the proposed change, may
deliver either on MCA portal
(www.mca.gov.in) by filling investor
complaint form or cause to be delivered
or send by registered post of his/her
objections supported by an affidavit stating
the nature of his/her interest and ground of
opposition to the Regional Director at
Everest Building, 5" Floor, 100, Marine
Drive, Mumbai - 400 002, Maharashtra,
within 14 Days of date of publication of this
notice with a copy to the applicant
company at its registered office at Khasara
No. 50,51 Mouja Wanjri, Bande Nawaz
Nagar, Near Automotive Square, Kalamna
Ring Road, Nagpur, Maharashtra -
440026

Date: 15/07/2024
Place: Nagpur

For and on behalf of applicant
Sd/-
Dr. B S Ajaikumar
Director
Din: 00713779
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PROPERTY FOR SALE

READY 1/2/3 BHK Flats, Shops &
Offices at Khamla, Omkar
Nagar, Jaitala,
Hajaripahad,Gayatri Nagar,
Untkhana, Dabha. Gandhi
Builders-9175939907,
8888820901/2

0080083333-1
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corporate insolvency resolution process of the Almighty Advertising Private Limited on 1st July, 2024
(Copy of Orderreceived on 12th July, 2024)
The creditors of Almighty Advertising Private Limited, are hereby called upon to submit their claims
with proof on or before 26th July, 2024 to the interim resolution professional at the address mentioned
againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submitthe claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act
as authorised representative of the class [specify class] in Form CA-NOTAPPLICABLE
Submission of false or misleading proofs of claim shall attract penalties. Sd/-
MANSIJ ARYA
Interim Resolution Professional of Aimighty Advertising Private Limited
Registration No: IBBI/IPA-002/IP-N00907/2019-2020/12939

Date : 14.07.2024
Place: New Delhi

" vi rinancial Home Loans Limited DEMAND
JM FINANCIAL Corporate Office: 3 Floor, Building B, A-Wing, Suashish IT Park,
HOME LA Plot No.68-E, Off. Datta Pada Road, Borivali East, Mumbai—400066. NOTICE
Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (“Act”) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).
Whereas the undersigned being the Authorised officer of JM Financial Home Loans Limited (JMFHLL) under the Act and in exercise
of powers conferred under Section 13 (12) read with Rule 3 of the Rules already issued detailed Demand Notice dated below under
Section 13(2) of the Act, calling upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all singularly or together referred to “Obligors”)/
Legal Heir(s)/Legal Representative(s) listed hereunder, to pay the amount mentioned in the respective Demand Notice, within 60
days from the date of the respective Notice, as per details given below. Copies of the said Notices are served by Registered Post and
are available with the undersigned, and the said Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect the
respective copy from the undersigned on any working day during normal office hours.
In connection with the above, Notice is hereby given, once again, to the said Obligor(s) /Legal Heir(s)/Legal Representative(s) to
pay to JMFHLL, within 60 days from the date of the respective Notice/s, the amount indicated herein below against their respective
names, together with further interest as detailed below from the respective dates mentioned below in column till the date of payment
and / or realization, read with the loan agreement and other documents/writings, if any, executed by the said Obligor(s). As security
for due repayment of the loan, the following Secured Asset(s) have been mortgaged to JMFHLL by the said Obligor(s) respectively.

Borrower(s)/Co- Property Description Date of 13(2) Notice
Borrower(s)/Guarantor(s) Date of NPA
Name/Address/Loan Alc Total Outstanding as

No. & Sanction amount on date

#Indianintelligent
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—JOURNALISM OF COURAGE ——

GANDHIBAG SAHAKARI BANK LTD.

k\(H Head Office : Chitnispark Chowk, Ruikar Marg, Mahal, Nagpur-440032 Phone 0712-2722284, 2722276

1. Mr. Ashwin Vijay Raut
2. Mrs. Usha Vijay Raut
3. Mr. Prafulla Vijay Raut
Loan Account Number:
HNGP23000039820

All That Double Storied Residential Unit standing on Plot No.287 having
total Built-up Area Of 110.589 Square Meter (1190.37Sq.Ft.) comprising
of Ground & 1st Floor RCC Construction over plot having total area 123.20
Square Meters (1526-12 Sq.Ft.) ofundivided share & interest in the total area
of 6.36 acres of the entire land exempted u/ s20(1)(a) of the U.L.C. Act by the
Competent Authority & Dy. Collector (U.L.C.) Nagpur vide Order No.ATP/ULC/
TD(125)/2065 dated 28/10/1997 being the portion of Kh.Nos. 68&70/1, Mouza
Sonegaon, PH No.44,situated at HB-ESTATE (Annex), Sonegaon, including
all connections, fitting, electric & water meters & all other easementary rights
appurtenant and belonging thereto & including also the proportionate share in
the common areas & facilities provided to the said Building, having Corporation
House No. 3878/287, Ward No. 75, City Survey No. 35 & Sheet No. 344 more
particularlysituated at Sonegaon, Nagpur City in Tahsil & District Nagpur.

1. 10-07-2024

2. 05-07-2024
3.Rs.74,93,148/- (Rupees
Seventy Four Lakh Ninety
Three Thousand One
Hundred and Forty Eight
Only) Outstanding as on
08- 07-2024

with further interest, additional Interest at the rate as more particularly stated in respective Demand Notices dated mentioned above,
incidental expenses, costs, charges etc incurred till the date of payment and/or realization. If the said Obligor(s) shall fail to make
payment to JMFHLL as aforesaid, then JMFHLL shall proceed against the above Secured Asset(s)/Immovable Property (ies) under
Section 13(4) of the said Act and the applicable Rules entirely at the risk of the said Obligor(s)/Legal Heir(s)/Legal Representative(s)
as to the costs and consequences.

The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured As-
set(s)/Immovable Property(ies), whether by way of sale, lease or otherwise without the prior written consent of JMFHLL. Any person
who contravenes or abets contravention of the provisions of the Act or Rules made thereunder shall be liable for imprisonment and/
or penalty as provided under the Act.

Date : 15-07-2024 Place: Nagpur S/d, Authorized Officer, JM financial Home Loans Limited

Open mind.

Close arguments.

The Indian Express.
For the Indian Intelligent.

#ndianintelligent

8956413215 E-mail :

gsbho@gandhlbagbank com Website : www.gandhibagbank.com

I AUCTION SALENOTICE (Forimmovable Properties) (Second Time) I
Sale Notice for sale of Inmovable Assets "Appendix-IV-A (See proviso to Rule 6(2) & 8(6)

The Sale notice of sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security interest Act,
2002, read with proviso to Rule 6(2) and 8(6) of the Security Interest (Enforcement) Rules, 2002, here by informs the Borrowers Co-Borrowers and
Guarantors and to the Public in general that the below described immovable properties mortgaged/ charged to the Secured creditor, Symbolic And Physical
pc ion of which has been taken by the Authored Officers of Gandhibag Sahakari Bank, Secured Creditor, will be sold on 'As is where is, As is what is,
and whatever there is for recovery of below mentioned account. The details of Borrowers/ Co- Borrowers/Gurantors/Mortgagor/Secured Asset/Reserve
Price/date and time of auction/EMD and bid amount, EMD (Last Date of Deposit of EMD) Bid Increase Amount are mentioned below.

Branch |Borrower/Co-Borrowers/ | amg :3?‘:)1:;335:&5;:5':::5;“ Description and Name of Outstanding | Last Date enne::::ush?;tnllee
Sr.| Name | Guarantors/ Mortgagor/ | Notice, Physical Possession Notice, Mortgage Prt;%erty and Lozfzﬁrg:ll;nt gate °ft t_and ¢ | toomio
Nol] Loan Property Owner's Name Reserve Upset Price, EMD Amt. property of Owner u 2024 eposil imeo thesecured
Alc No. & Address EMD (Last Date of Deposit of EMD) Immovable Property 30.06.20: of EMD | Auction | e
M @ (3) (4) (5 (6) () (8) (9)
1) Main Borrower :M/s. Prince Notice was sent on Owner: M/s.Prince Builders Prop.Shri Rs. 26.08.24 Date Not
Branch |Builders 31.05 2019 in view of Jethanand Khemchand Khandwani | 3,88,28,301/-|,eqyeen |27-08-2024 | known
TILB | Proprietor: Section per 13(2) of The Immovable Property which is| TilDate [11.00amM| Time
________ 1) Shri Jethanand SARFAESI Act 2002. Residential cum commercial building on| 30.06.2024 to 12.00 PM
20464 Khemchand Exercising the power Izess\eiv(NlT) hold plotbearing PlotNo.24 & | o Date  [400PM. | 4’5 00 pM
________ Khandwani . , Ward No.22, Kh.No.119, 120, CTS
conferred under sections 8 No.110. Sh 01.07.2024 Shop No.
Plot No.6, Bhandara A 0. N eet N0.735/21, 734/22, NMC
33 | Road. Near Big Bazar and 9 of the said Act 2002 | House No.1334/25, Mouza Chikhali[ *Intt.* 1245
Hiwarinagar 9 Uls 13(4) Symbolic (Deo) situated in Eastern Induatrial Area| Expenses
Na u,_4g40008 Possession was taken on Street Scheme of NIT in the Chikhali +
2) gf"“ Divya Jethanand 11.09.2019 at 2.30 pm on Layout, “Divya Arcade” Behind Kalamna Charges 26.08.24 Date Not
Khahdw‘;ni 13.02.2024, the Tehsildar Market, Kalamana Kamptee Road,| Balance o1 28-08-2024 known
Plot No.6. Bhandara took direct Physical Kalamana, Nagpur Tah.Nagpur between | = Time
DA ossession of the Dist.Nagpur within the limits of Nagpur M.00AMI 0 00 PM
Road, Near Big Bazar p ici ; to -
SO Municipal Corporation Tah. Nagpur,
Hiwarinagar mortgaged property. .. | Distt.Nagpur admeasuring Plot Area 4,00PM. | o 5.00 PM
Nagpur-440008 EMD (Last Date of Deposit | 1155 00'Sq.Mtr. (12787.632 Sq.Ft.) with Shop No.
3) Shri Bhagwan of EMD) Date 26.08.2024 10 nos. Flat (on F.F.+S.F.) and 7,8,9
Khemchand between 11.00 AM to 7 Nos. Shops (On ground floor) having
Khandwani 4.00 PM. at Head Office Total super builtup are 1116.448 Sq.Mtr.
PlotNo.6,Bhandara Road | Chitnispark Chowk, Mahal | (for Shop 210.778 Sq.Mtr. & for Flat 26.08.24 Date Not
Near Big Bazar, Nagpur. 905.670 Sq.Mtr.) T 129-08-2024 known
Hiwarinagar Bid Increase Amount East-Plot No.26, West-Plot No.23, North- between Time
Rs.10,000/- On Road,South-On Road 11'22 AM 12.00 PM
4,00PM. | to 5.00 PM
As per following Separate Auction Sales Chart Shops & Flats Ground floor+First Floor+Second Floor Flat No.
101,102,
Super Built| Reserve upset | EMD Amount| 104,105
sr.No| Shop/FlatNo. | B/UpArea upArea | Price (inLakh) 10%
1. Shop No.GF-1 28.119 30.189 23.00 2,30,000/-
26.08.24 Date Not
2. Shop No.GF-2 27.348 30.08 22.90 2,29,000/- b e 30-08-2024 known
f N
3. | ShopNo.GF4 | 27.348 30.08 22.40 2,24,000/- 100 Am| Time
4. Shop No.GF-5 27.348 30.08 22.40 2,24,000/- 4,0:]°PM. to 5.00 PM
5. | ShopNo.GF-7 | 27.348 30.08 22.90 2,29,000/- 1F(')a7‘ :‘gs
6. Shop No.GF-8 27.348 30.08 22.90 2,29,000/- 261
7. Shop No.GF-9 28.119 30.189 23.00 2,30,000/-
8. FlatNo.101 73.247 91.558 27.45 2,74,500/-
Date Not
9. FlatNo.102 60.118 75.149 22.50 2,25,000/- 26.08.24 31-08-2024 | known
10. FlatNo.104 73.790 92.463 27.70 2,77,000/- between Time
100 AM| o 00 PM
1. FlatNo.105 66.876 83.595 25.10 2,51,000/- to -
4,00PM. | to 5.00 PM
12. FlatNo.107 79.810 92.262 27.70 2,77,000/- Flat No.
13. FlatNo.108 71.252 89.065 26.70 2,67,000/- 2022’03503’
14. FlatNo.201 73.247 91.558 26.80 2,68,000/-
15. FlatNo.202 60.118 75.149 22.00 2,20,000/-
16. FlatNo.203 71.244 89.055 25.70 2,57,000/-
17. FlatNo.206 100.653 125.82 33.90 3,39,000/-
Total Super B/Up Area 1116.448
Note: 1) Out of total participants in the auction, whose names are finalized, will have to pay 25% of the bid amountin cash/D.D. within 24 hours, 2) The remaining
75% amountwill have to e paid within 15 days 3) If the first Bidder does not pay 1/4 of the bid amount, the deposit of the First Bidder will be forfeited and No.2 Bidder
will be given a chance. 4) If the Bidder is deposited 1/4 bid amount within 24 hours and the remaining 3/4 amount is not deposited within 15 days. 1/4 bid amount
will be confiscated and No.2 Bidder will given a chance 5) The full authority of cancel and the postponement of the auction rests with the Authorized officer 6) The
deposit of Bidder Nos. 1 & 2 wil be reained and the deposit (earnest amount) of the others, will be returned on the spot 7) NIT NMC, Tax Electricity, water bill,
registry expenses, the Buyer will have to pay 8) The original documents of the registry can be viewed in the bank before the auction. 9) Every Shops & Flats
Auction Sale by Separete.
Shafi M. Sheikh
AssistantManager & Authorised Officer
Place:NagpurDate:15.07.2024 Mob. 8956413215

NAGPUR
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S.PRESSO CELERIO ALTO

AUTHORISED DEALERS: NAGPUR: ARUN MOTORS (KHAMLA SQUARE) 7410028880; ARYA CARS (BHANDARA ROAD) 9850555150, (GREAT NAG ROAD) 7030906298, (GONDIA) 8388859489, (GADCHIROLI) 8888859411; SEVA
AUTOMOTIVE (AMRAVATI ROAD) 7722067777,9881741003, (WARDHA) 7720009444; AUTOMOTIVE MANUFACTURERS (KAMPTEE ROAD) 18002100021, 7507521555, (BHANDARA) 18002100021, 9673004294; AMRAVATI:
ASPA BANDSONS 9021660066, (WASHIM) 9822475499; YAVATMAL: HIMALAYA CARS (DARWHA ROAD) 07232-249990/91, 8888249991, PUSAD (YAWATMAL ROAD):9607598999; CHANDRAPUR: TRISTAR CARS:
9923916612, (BRAHMAPURI). 9168556655; KHANDELWAL AUTOWHEELS (AKOLA), 9420107090; (MURTIZAPUR)7798355310, (AKOT) 9767892556.

*Terms and conditions apply. Offer valid for select models/ variants and in select states only. Accessories and features shown may not be part of standard equipment and may vary from variant to variant. Images used are for illustration purpose only. Appearance
of black shade on glass is due to lighting effect. Maruti Suzuki reserves the right to withdraw the offers at any point in time without any advance notice.
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